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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2021-2022), having
been authorized by the Committee to submit the Report on their behalf, present this Fifty-
Sixth Report (17th Lok Sabha) of the Committee on Governmént Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on 28
September, 2021 jnfer-alia considered Memorandum Nos. 89 to 108 containing requests
received from variocus Ministries/Departments for dropping of 47 pending Assurances and
decided to drop 39 Assurances.

3. At their sitting held on 20 December, 2021, the Committee on Government Assurances
(2021-2022) considered and adopted this Report.

4,  The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;

21, December, 2021 RAJENDRA AGRAWAL,

..................... CHAIRPERSON,
Agrahayana 30, 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is reguired to request the Committee on Government Assurances to drop the
Assurance and such requests are censidered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2.  The Committee on Government Assurances (2020-2021) considered Twenty
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 47 pending Assurances at their sitting held on 28 September, 2021.

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decide to drop the following 39 Assurances :-

S.No. | $Q/USQ No. Ministry Subject
& Date

1. | () UsQ No. 1903 Rural Development (i) Land Reforms
dated 17.07.2009 {Department of Land
(i) USQ No. 462 Resources) (ii} Achievement in Land
dated 23.11.2009 Reforms
(iii} USQ No. 517 .
dated 23.11.2009 (iii) Land Reform Policy
(iv) USQ No. 563 " | (iv) Committee on Agrarian
dated 23.11.2009 Land Reforms
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S.No. | 5Q/USQ No.

& Date

Ministry'

Subject

dated 16.08.2010

(vi) USQ No. 3620
dated 16.08.2010

(vii) USQ No. 1950
dated 22.11.2010

(viii) USQ No. 4200
dated 06.12.2010

(ix) USQ No. 4331
dated 06.12.2010

(x) USQ No. 2945
dated 18.08.2011

(xi) USQ No. 4444
dated 30,08.2011

(xii} USQ No. 3621
dated 15.12.2011

(xiii) USQ No. 2646
dated 29.03.2012

(xiv) USQ No. 6739
dated 17.05.2012

(xv) USQ No. 302
dated 09.08.2012

(xvi) USQ No, 4352
dated 06.09.2012

(xvii) USQ No.1014
dated 79.11.2012

(xviil) USQ No. 1261
dated 12.12.2013

(xix) USQ No. 3688
dated 13.02.2014

(v) Acquisition of Land for
SEZs

(vi) Transfer of Land

(vii) Acquisition of
Cultivable Land

(viii} Resources in Tribal
Land
(ix) Land Ceiling

(x) Land Reforms
(xi}) Contract Farming
(xii) Land Banks

(xiii) Committee on Land
Reforms

(xiv) Allocation of Land to
Landless People

(xv) National Council for
Land Reforms

(xvi) Land Reforms Act

(xvii) Land Reforms Policy
(xviii} Land Reform Policy

(xix) Waste Land
Development




S. No. SQ/USQ No. Ministry Subject
& Date
(xx) USQ No. 4231 (xx) National Land
dated 20.02.2014 Reciamation Council
(xi) USQ No. 2723 goci) Distribution of Land to
dated 12.03.2015 e
(xxii) SQ No. 294 (xxii) Land Reforms
dated 15.03.2018
(i) USQ No. 1398 (xiii) National Land Reform
dated 20.09.2020 Policy 2013
(Appendix-II)
p usQ No. 2997 Department of Atomic | Shifting of NPP from
dated 16.03.2016 Energy Haripur
(Appendix-11I)
3. USQ No. 4112 Department of Atomic | Exploration of Uranium and
dated 18.08.2010 Energy Plutonium
(Appendix-1V)
4 * (i) USQ No. 2410 Personnel, Public (i) Right to Privacy Biil
dated 28.03.2012 Grievances and
(i) USQ No. 6496 oo (ii) Right to Pri Il
iy u 0. ii) Right to Privacy Bi
dated 16.05.2012 (Department of
Personnel and
(iit) USQ No. 3201 Training) (ili) Separate Legislation on
dated 12.12.2012 Privacy
(iv) USQ No. 4154 ; :
dated 19.12.2012 ('V). P_anel on Privacy.of
Individuals
(v) USQ No. 1714 (v) Exemption from nght to
dated 09.12.2015 Privacy Bl
(Appendix-V)
5. USQ No. 2536 Heavy Industries New National Auto Policy
dated 09.07.2019 (AppendIX-VI)
3

* Implementation Report of the Assurances laid on Table of the House 01.12.2021.




dated 10.05.2012

S. No. SQ/USQ No. Ministry Subject
& Date
6. USQ No. 7114 Defence Battery Operated Chariot
dated 08.05.2015 (Defence Research and | (Appendix-VII)
Development
Organisation)
7 USQ No. 402 Rural Development Economic Losses due to
dated 15.09.2020 (Department of Rural Corona Virus Pandemic
Development) (Appendix-VIII)
8. SQ No. 130 Railways Railway Projects
dated 27.11,2019 g
(Supplementary by (Appendicbd)
Smt. Jyotsna
Charandas Mahant,
M.P.)
9.* USQ No. 3988 Railways Survey Work for Broad
dated 17.07.2019 Gauge Lines
(Appendix-X)
10. | USQ No. 1760 Railways Restructuring of RPF
dated 04.05.2016 (AppendIX‘XI)
11, USQ No. 1663 Railways Tejas Express
12; USQ No. 3669 Railways Tellichery-Mysore Rail Line
13 USQ No. 5631 Railways Railway Medical and

Nursing Colleges
(Appendix-X1V)

4. The details of the Assurances arising out of the replles and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 39 Assurances are glven in

Appendices -II to XIV.

* Implementation Report of the Assurance laid on Table of the House 01.12.2021.




5. The Minutes of the sitting of the Committee dated 28 September, 2021, whereunder

the requests for dropping of the Assurances were considered, are given in Appendix-XV.

NEW DELHI;
21 December, 2021 RAJENDRA AGRAWAL,
_____________________ CHAIRPERSON,.
Agrahayana 30, 1943 {Saka) COMMITTEE ON GOVERNMENT ASSURANCES



Appendix- 1
COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and considered by the Committee on 28 September, 2021

SI. | Memo "Qﬁéstion/Discussi Ministry Ijhepartment Brief Subject
No. | No. ~|on References
1 89 (i) USQ No. 1903 Rural Department of (i) Land Reforms
dated 17.07.2009 Development Land Resources
(i) USQ No. 462 (i) Achievement in
dated 23.11.2009 Land Reforms
i} USQ No. 517
Eia’zed 23.11.2009 (iii) Land Reform
Policy
(iv) USQ No. 563 . (iv) Committee on
dated 23.11.2009 Agrarian Land
Reforms
(v) USQ No. 3448 (v) Acquisition of Land
| dated 16.08.2010 , for SEZs
(vi} USQ No. 3620 _
dated 16.08.2010 . (vi) Transfer of Land
é‘;‘gggg ?f'zé?go (vii) Acquisition of
T Cultivable Land
(viii) USQ No. 4200 (viii) Resources in
dated 06.12.2010 Tribal Land

(ix) USQ No. 4331 | .
dated 06.12.2010 (ix) Land Ceiiing

USQO No, 2945
g;)ted (128.008.20?1 (x) Land Reforms

(xi) USQ No. 4444

xi) Contract Farmi
dated 30.08.2011 (xi) ct Farming

(xii) USQ No. 3621 (xii) Land Banks
dated 15.12.2011




Sl.

No.

Memo

No.

Question/Discussi_
on References

‘Department

Brief Subject

2 |90
3 |91
4 |92

dated 29.03.2012
dated 17.05.2012
(xv) USQ No. 302
dated 09.08.2012
dated 06.09.2012
dated 29.11.2012
dated 12.12.2013
dated 13.02.2014
dated 20.02.2014
dated 12.03.2015
(xxii} SQ No. 294

dated 15.03.2018

dated 20.09.2020

(xiii) Committee on
Land Reforms

(xiv) Ailocation of
Land to Landless
People

(xv) National Council
for Land Reforms

(xvi) Land Reforms
Act

(xvii) Land Reforms
Policy

(xviii) Land Reform
Policy

(xix) Waste Land
Development

(xx) National Land
Reclamation Council

(xxi) Distribution of
Land to Poor

(xxif) Land Reforms

(xxiii) National Land
Reform Policy 2013

USQ No. 2997
dated 16.03.2016

bepartment of
Atomic Energy

Shifting of NPP from
Haripur

| USQ No. 4112

dated 18.08.2010

| (1) USQ No. 2410

‘ dated 28.03.2012

' (i) USQ No. 6496
| dated 16.05.2012

|

Ministry

{xiii} USQ No. 2646

(xiv) USQ No. 6739

(xvi) USQ No, 4352

(xvii} USQ No. 1014

(xviii} USQ No. 1261

(xix) USQ No, 3688

(xx) USQ No. 4231

(xxi) USQ No. 2723

(xxiil) USQ No. 1398
Personnel,
Public
Grievances and
Pensions

Department of
Atomic Energy

Exploration of
Uranium and
Plutonium

| Déﬁiértment of
Personnel and
Training

(i) Right to Privacy Bil

(ii) Right to Privacy
Bill




Sl. | Memo |Question/Discussi | Ministry Department Brief Subject -

No. | No. __ | on References
(iii) USQ No, 3201 (ii) Separate
dated 12,12.2012 Legislation on Privacy
(iv) USQ No. 4154 (iv) Panel on Privacy
dated 19.12.2012 of Individuals
{(v) USQ No. 1714 (v) Exemption from
dated 09.12.2015 Right to Privacy Bill

5 |93 USQ No. 2536 Heavy New National Auto
dated 09.07.2019 Industries Policy

6 94 USQ No. 7114 Defence Defence Research | Battery Operated -
dated 08.05.2015 and Development | Chariot

Organisation

7— ‘ 95. USQN_0402 o .Rur“al Department of Economic Losses dL;e

dated 15.09.2020 Development Rural to Corona Virus
Development Pandemic

8 |9  |SQNo. 130 Railways Railway Projects
dated 27.11.2019
{Supplementary by
Smt. Jyotsna
Charandas Mahant, i

B R .

9 97 USQ No. 3988 | Railways Survey Work for
dated 17.07.2019 | Broad Gauge Lines

10 |98 | USQ No. 2929 Railways Dedicated Freight
dated 11.03.2020 Corridor

11 |99 | USQ No. 2823 Railways Incidents of Chain
dated 11.03.2020 Pulling

—‘E_ _15 - USQNo 1277 Finance Department of Revision of IFA o
‘dated 25.11.2019 Expenditure Charter




Memgo

‘Question/Discussi

dated 10.05.2012

Sl. Ministry Department Brief Subject
No. | No. on References L
13 | 101 USQ No. 1760 Railways Restructuring of RPF
dated 04.05.2016
14 | 102 | USQ No. 1663 Railways Tejas Express
dated 26.07.2017
15 | 103 : USQ No. 3669 Railways _ Tellichery-Mysore Rail
dated 02.01.2019 Line
16 | 104 (i) USQ No. 5148 Finance Department of (i) Overvaluation and
dated 24.04.2015 Revenue Undervaluation of
Imports
(ii) SQ No. 189 gi) (I)ver Valuation of
dated 06.05.2016 oal Imports
17 1105 5Q No. 82 Railways Safety Technology
dated 08.02.2017
(Supplementary by
Smt. Aparupa
Poddar, M.P.)
18 | 106 Discussion on Railways Various MoUs signed
General Budget by Railways with
(Railway) regarding France and China and
Demand for Grants MoC signed  with
dated 12.07.2019 Russia fo enhance
facilities in Railways
19 | 107 | SQ No. 447 Railways Environment Friend_l_';_
dated 24.07.2019 Technology
(Supplementary by
Shri Ravi Kishan,
D -
20 1108 USQ No. 5631 Railways Railway Medical and

Nursing Colleges




Subject:

(Wﬁ/};"f :"_—Zzﬂ
LOK SABHA SECRETARIAT /?ﬁ /b
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 8%

Request for dropping of Assurances given in replies to:-

(i  Unstarred Question No. 1903 dated 17 July, 2009 regarding “Land
Reforms” (Annexure-I).

(i) Unstarred Question No. 462 dated 23 November, 2009 regarding
“Achievement in Land Reforms” (Annexure-II).

(i) Unstarred Question No. 517 dated 23 November, 2009 regarding
“Land Reform Policy” (Annexure-III).

(iv) Unstarred Question No, 563 dated 23 November, 2009 regarding
“Committee on Agrarian Land Reforms” (Annexure-1V).

(v) Unstarred Question No. 3448 dated 16 August, 2010 regarding
"Acquisition of Land for SEZs” (Annexure-V),

(vi) Unstarred Question No. 3620 dated 16 August, 2010 regarding
“Transfer of Land” (Annexure-VI). w

(vii) Unstarred Question No. 1950 dated 22 November, 2010 regarding
“Acquisition of Cultivable Land” {(Annexure-VII),

(viil) Unstarred Question No. 4200 dated 06 December, 2010 regarding
“Resources in Tribal Land” (Annexure-VIII),

(ix) Unstarred Question No. 4331 dated 06 December, 2010 regarding
“Land Ceiiing” (Annexure-IX).

(x) Unstarred Question No. 2945 dated 18 August, 2011 regarding “Land
Reforms” (Annexure-X).

(xi) Unstarred Question No. 4444 dated 30 August, 2011 regarding
“Contract Farming” (Annexure-XI).

(xii) Unstarred Question No. 3621 dated 15 December, 2011 regarding
“Land Banks” (Annexure-XII). :

(xill) Unstarred Question No. 2646 dated 29 March, 2012 regarding
“Committee on Land Reforms” (Annexure-XIII).

(xiv) Unstarred Question No. 6739 dated 17 May, 2012 regarding
“Aliocation of Land to Landless People” (Annexure-XIV).

(xv) Unstarred Question No. 302 dated 09 August, 2012 regarding
“National Council for Land Reforms” (Annexure-XV).

(xvi) Unstarred Question No. 4352 dated 06 September, 2012 regarding
“Land Reforms Act” (Annexure-XVI).

(xvii) Unstarred Question No. 1014 dated 29 November, 2012 regarding
“Land Reforms Policy” (Annexure-XVII).

(xviii) Unstarred Question No. 1261:dated 12 December, 2013 regarding
“Land Reform Policy” (Annexure-XVIII).

(xix) Unstarred Question No. 3688 dated 13 February, 2014 regarding
“Waste Land Development” (Annexure-XIX).

(xx) Unstarred Question No. 4231 dated 20 February, 2014 regarding
“National Land Reclamation Council” (Annexure-XX).



(xxi) Unstarred Question No. 27"2/3 dated 12 March, 2015 regarding
“Distribution of Land to poon;” (Annexure-XXI).

(xxil) Starred Question No. 294 ‘dated 15 March, 2018 regarding “Lanc
Reforms™ (Annexure-XXII). ¢

(xxiii) Unstarred Question No. 1398 dated 20 September, 2020 regardmg

“National Land Reform Policy, 2013” (Annexure-XXII).

The above mentioned Questions were addressed by various M.Ps.,, to the then
Ministers of Rural Development. The contents of the Questions along with the replies of the
Ministers are as given in Annexures I to XXII.

2. The replies to the Questions were treated as Assurances and required to be
implemented by the Ministry within three months of the date of the reply but the. Assurances
are yet to be implemented.

3. In this regard, the Ministry of Rural Deveiopment vide O.M. No. H-11015/07/2020-
LRD dated 11 December, 2020 and O.M. No. 1101/02/2020-LRD dated 06 January, 2021 has
stated as under:-

"(i) Land and its management falls within the jurisdiction of States as per Entry 18
and Entry 45 (State List) of the Seventh Schedule to the Constitution. The role of
Central Government specially the Department of Land Resources, in the field of land
reforms is only of an advisory and coordinating nature.

(i)  The recommendation of the Committee on State Agrarian Relations and the
Unfinished Task in Land Reforms was examined by the Committee of Secretaries
(CoS). CoS submitted its recommendatlons for placing before the Council. Thereafter,
a Task Force on the Land Reforms to finalize the draft National Land Reforms Policy
was constituted. As a process of consulting the main stake holders, the Draft National
Land Reforms Policy prepared by the Task Force was examined in the Department of
Land Resources in consultation with NITI Aayog, Cabinet Secretariat and the
Department of Legal Affairs, Ministry of Law and Justice. NITI Aayog has not
supported the proposal. The opinion of Department of Legal Affairs, Ministry of Law
and Justice is as follows:

"We have examined the views of the NITI Aayog and Department of
Land Resources. The subject of Rights Over the land falls under the
Entry 18 of List II of the 7th Schedule to the Constitution. Therefore,
there appears no legal objection to the proposal of the Administrative
Department i.e. 'Not to frame a National Land Reforms Policy at the
Union level (and to file the matter on an as-is-wbere-is basis)".

Therefore, it is submitted that the draft Report on National Land Reforms Policy
has already been examined by the Committee of Secretaries {CoS) and as far as the
remaining part of the Assurances is concerned, It is unllkely to fulfill because of the
position explained above and the opinion of the Department of Legal Affairs, Ministry

1



of Law and Justice, NITI Aayog and subsequently the views of this Department is not

o to frame a National Land Reforms Policy at the Union level. Therefore, there is no

' need for placing the draft National Land Reforms Policy [n the Meetmg of the National
Council for Land Reforms for consideration and direction. *

4, In view of this position, the Ministry with the approval of the Minister of Rural

Development, has requested the Committee to drop the above mentioned twenty-three

Assurances.

The Committee may consider.

NeEw DELHI
Datep: 2708 f;,;;)
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GOVERNMENT OF iNDIA A o ST
MINISTRY OF RURAL DEVELOPMENT
‘ LOK SABHA
UNSTARRED QUESTION NO: 1903
ANSWERED ON:17.07.2009
LAND REFORMS
MANSUKHBHAI D, VASAVA

(a) whether the Union Government has issued any guidelines to the State Governments regarding
acquisition of iand,

(b) if s0, the details thereof,

(c) whether the State Governments have been requested to review the land reforms programmes;
and

{d) if so, the details thereoi?
Will the Minister of RURAL DEVELOPMENT be p!eaé.ed to state:-
ANSWER

13



. - MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

- (a):The Government of India has not issued any guidelines to the State Governments regarding
acquisition of land per se. However, with the approval of the Cabinet, a National Rehabiiitation
and Resettlement Policy, 2007 has been formulated which came into effect on 31.10.2007. The
benefits under the pclicy shall be available tc all affected persons and families whose land,
property or livelihood is adversely affected by land acquisition or by involuntary displacement of a
permanent nature due fo any other reason, such as natural calamities, etc. The policy provides
that only the minimum area of land commensurate with the purpose of a project may be acquired.
As far as possible, projects may be set up on wasteland, degraded land or un-irrigated land.
Further, acquisition of agricultural land for non-agricultural use in the project may be kept to the
minimum; multi-cropped land may be avoided to the extent possible for such purposes, and
acquisition of irrigated land, if unavoidable, may be kept to the minimum.

(b):The salient features of the NRRP-2007 are the following:

# Policy covers all cases of involuntary dispiacement,

# Soclal Impact Assessment (SIA) introduced for projects involving displacement of 400/200 or
more families in plain/tribai, hilly, Scheduled Areas, efc;

# Tribal Development Plan in case of displacement of 200+ ST families;
# Consultations with Gram Sabhas or public hearings made compulsory;
# Principie of rehabilitation before dispiacement;

# If possible, land for land as compensation;

# Skill development support and preference in project jobs (one person per nuclear family);

# Rehabilitation Grant in lieu of land/job;
# Option for shares in companies implementing projects io affected families;
# Housing benefiis io all affected families including the landless;

# Monthly pension to the vuinerable, such as disabled, destitute, orphans, widows, unmarried
girls, elc;

# Monetary benefits finked to the Consumer Price Index; also to be revised suitably at periodic
intervals;

# Necessary infrastructural facilities and émenities at resettlement areas;
# Pariphery development by project authorities;

# R&R Committee for each Project, to be headed by Administrator for R&R;



:
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# National Rehabilitation Commission for external oversight

(c} & (d):Land and its management falls within the administrative jurisdiction of the State
Governments as provided under Entry No.18 of State List (List Il) of the Seventh Schedule to the
Constitution. The role of the Central Government in this field is only of an advisory and
coordinating nature. However, implementation of land reforms programmes is reviewed from time
to time at various fora, including Conferences of the Revenue Ministers/Secretaries of States and
UTs organized by the Ministry of Rural Development. The State Governments have been
reguested from time to time for distribution of ceiling surplus iand, Govt. wasteland and Bhoodan
land to the eligible rural poor by preparation of action plans, and to compiete the task by
undertaking special drives. They have dlso been requested for taking effective steps for detecting
insecure or informal tenants, so as to bring them on record; implementation of the legislative
provisions for preventing alienation of tribal lands and restoration of such alienated land;
modernization of the land records system, and for taking up consolidation of holdings.

Issues related to land reforms have been considered at the highest level. In order o get'
comprehensive recommendations and to evolve a comprehensive policy on the matter, the

following high level bodies have been formed by this Department:

(i) A “Committee on State Agrarian Relations and the Unfinished Task in Land Reforms” under the
Chairmanship of Minister of Rural Development.

(i) A “National Council for Land Reforms” under the Chairmanship of the Prime Minister.

. “The composition, terms of reference, eic. of the Committee and the Council were notified mthe

Official Gazette on 9th January, 2008. The entire gamuf of land reforms is being looked into by

T

the Commitiee. Once the Report of the Commitiee I§TTiRaNZEH, IS recommendations Wil be
placed before the ‘National Councii for Land Reforms—— -

IS
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: GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA

UNSTARRED QUESTION NO: 462
ANSWERED ON: 23,11.2009
ACHIEVEMENT IN LAND REFORMS
ANANTHA VENKATARAMI REDDY
Will the Minister of

be pleased to state:-
RURAL DEVELOPMENT

(a) the achievement madc with regard to land reforms in the country durmg the period of Tenth Five
Year Plan,State-wise;

(b) whether there is any plan to distribute lands to the landless people belonging to the Scheduled
Castes, Scheduled Tribes and Other Backward Classes in various States;

(c) if so,the details of the land distributed during each of the last three years, State-wise;

(d) whether the Government has any agency to monitor or supervise and give guidance to the process
of land reform works being done by the State Governments; and

(€) if s0, the details thereof ?

ANSWER
MINISTER OF STATE FOR RURAL DEVELOPMENT(SHRI SISIR KUMAR ADHIKARY)

() to (e): Land and its management falls within the exclusive legislative and administrative
jurisdiction of the respective States as provided under Entry No.18 of List II (State List) of the
Seventh Schedule to the Constitution. The role of the Central Government in the field of land reforms
is only of an advisory and coordinating nature. However, implementation of Land Reforms
Programmes is reviewed from fime to time at various fora including Conferences of Revenue
Ministers and Revenue Secretaries of the States/UTs organized by the Ministry of Rural
Development. The State Governments/UT Administrations have been requested from time to time for

effective implementation of land reform programmes/schemes including distribution of ceiling
surplus land.

Based on the information received from the States/UTs, the details of the ceiling surplus land
distributed State- wise during the last three years are indicated in Annexure-i.

The subject matter has, however, been considered at the highest level. In order to get comprehensive
recommendations on the matter, the following two high Ievel bodies have been constituted:

iy A "Committee on State Agrarian Relations and the Unfinished Task in Land Reforms™ under the
chairmanship of Minister of Rural Development.

ii) A "Nationa) Council for Land Reforms’ under the chairmanship of the Prime Minister.

The composition, terms of reference, etc. of the Committee and the Council were notified in the

&



Official Gazette on 9th J a.i:uary, 2008, The Committec has since submitted its rcport.fi he Report of
the Committee is to be placed before the "Nati i Land Reforms’ ityted under the

Chairmanship of the Pri ind its-consideration and Ww -
byoad guidelinies and policy recommendations on land reforms, based on the recommendations of e

Commitice. \ —_ T
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GOVERNMENT OF INDIA L Paexove ST

MINISTRY OF RURAL DEVELOPMENT
LOK SABHA

UNSTARRED QUESTIONNO: 517

ANSWERED ON: 23.11.2009
LAND REFORM POLICY

BASORI SINGH MASRAM

Will the Minister of

(
\

i-.

be pleased to state:-
RURAL DEVELOPMENT

(a) whether a Committee has been constituted in January,2008 regarding Statc-agricultural relations
and to look after the incomplete task in land reforms in view of the land reforms in the country,

(b) if s0,the number of sitting of the Committee held since January,2008 so far and details of the
decisions taken by the Committee in respect of land reforms;

(c) the reasons for not announcing the land reforms policy and the reasons for delay;
{d) whether the Government has fixed any time limit for announcing the land reform policy; and

{e) if so,the details thereof ?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT(SHRI SISIR KUMAR ADHIKARI)

(a): Yes,Sir.With a view to looking into the unfinished task in land reforms, a “Committee on State
Agrarian Relations and the unfinished Task in Land Reforms" was constituted under the
Chairmanship of Minister of Rural Development on 9th January, 2008.

(b)Y to {e): The Committee had four meetings and has submitted its Report. The Committee has mad;\‘"

recommendations on various aspects of Land Reforms. The Report of the Committee is to be placed
before the National Council for Land Reforms® constituted under the Chairmanship of the Prime

Minister for its consideration and directions. Accordingly, it is in the process of being placed before
the Council. '

19



GOVERNMENT OF INDIA Annexu e . ‘—j >
MINISTRY OF RURAL DEVELOPMENT

LOK SABHA
UNSTARRED QUESTIONNO: 563

ANSWERED ON: 23.11.2009

COMMITTEE ON AGRARIAN LAND REFORMS
KHATGAONKAR PATIL BHASKARRAO BAPURAO

MADHU GOUD YASKHI
EKNATH MAHADEO GAIKWAD
Will the Minister of
RURAL DEVELOPMENT

be pleased to state:-

(a) whether the Committee constituted by the Ministry on agrarian land reforms has submisted its
report to the Government;

(b) if so,the recommendations made by the Committee along with the response of the Government on
each recommendation;and

{c) the time by which the recommendations are likely to be implemented?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT(SHRI SISIR KUMAR ADHIKARI)

(a): Yes,Sir.The Committee on State Agrarian Relations and the Unfinished Task in Land Reforms’
constituted under the Chairmanship of Minister of Rural Development has submitted its report.

(b) & (c): The Committee has made recommendations on various aspects of Land Reforms.The
Report of the Committee is to be placed before the "National Couneil for Land Reforms’ constituted

under the Chairmanship of the Prime Minister for its consideration and directions. Accordingly, it is
_in the process of being placed before the Council. e




GOVERNMENT OF INDIA Annexuy Péﬁ-

MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 34438
ANSWERED ON: 16.08.2010

ACQUISITION OF LAND FOR SEZS
GANESH SINGH

PRALHAD VENKATESH JOSHI
Will the Minister of
RURAL DEVELOPMENT

be pleased to state:-

(a): whether a Committee constifuied by his Ministry has recommended comprehensive review of the

law relating to the Special Economic Zones {(SEZs) and ban acquisition of arable land for the SEZs;
and

(b) if s0, the details thereof?

ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
KUMAR ADHIKART)

(a) to (b) : Yes Sir, The ‘Committee on State Agrarian Relations and the unfinished Task in Land
Reforms’ constituted under the Chairmanship of Minister of Rural Development on 09-01-2008 has
inter- alia, recommended in its report for revisiting SEZ, Act comprehensively and putting a ban on
exemptions on diversion of land in scheduled areas and also transfers of commeon property and
agriculture land for SEZ/STZ purposes. The report of the Committee is to be placed before “National
Council for Land Reforms’ under the Chairmanship of the Prime Minister for its consideration and
directions. However, it bas been decided that the recommendations of the Committee may be
examined by the appropriate Committee of the Secretarie JCOS) before they are. are placed for
consideration ¢ of the Nafional Council. ‘Accardingly, the & report of the Commlttce is being ¢ examined by
the (COS), before it is placed before the “National Council for Land Reforms. . ¢

2}



GOVERNMENT OF INDIA
\ MINISTRY OF RURAL DEVELOPMENT
LOK SABHA

Annexure - g)

UNSTARRED QUESTION NO: 3620
ANSWERED ON: 16.08.2010
TRANSFER OF LAND
KOWASE MAROTRAO SAINUII
Will the Minister of
RURAL DEVELOPMENT

be pleased to state:-

(2) whether the Government has received any suggestions or requests from people and representatives
and social organizations that the unauthorized transfer of tribal land to other persons is immediately
returned to the rightful owners;

(b) if so, the reaction of the Government thereto;
(c) the action taken/proposed to be taken by the Government in this regard as on date; and

(d) if not, the reasons therefor?

ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
KUMAR ADHIKARI) (a) to (d) On the basis of the suggestions, requests from various quarters and
with a view to looking into the unfinished task in land reforms including issues related to alienation of
tribal lands, a Committee on State Agrarian Relations and the Unfinished Task in Land Reforms has
been constituted under the Chairmanship of the Minister of Rural Development on 09.01.2008. The
terms of reference of the committee, inter alia, include examination of the issues relating to alienation
of tribal lands including traditional rights of the forest-dependent tribals and to suggest realistic
measures including changes required in the relevant laws for restoration of such lands to them.

\ The Committee has submitted its report for consideration of the National Council for Land Reforms

', constituted under the Chairmanship of the Prime Minister. However, it has been decided that the

; recommendations of the Committee may be examined by an appropriate Committee of Secretaries

| before they are placed for consideration of the Council. Accordingly, the recommendations are being

considered by the Committee of Secretaries and three meetings of the Committee of Secretaries have
‘ been held so f ¥
t Deen neld 8O 1ar.
i
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L GOVERNMENT OF INDIA
| MINISTRY OF RURAL DEVELOPMENT
{ LOK SABHA
- UNSTARRED QUESTION NO: 1950
‘ ANSWERED ON: 22.11.2010

_ ACQUISITION OF CULTIVABLE LAND
. HANSRAJ GANGARAM AHIR

. A.T. NANA PATIL
. Will the Minister of
RURAL DEVELOPMENT

be pleased to state:-

(2) whether a high level Committee constituted by the Government for agriculture and land
resettlement worlk has warned about shortage of foodgrains due to excessive land acquisition;

(b) if so, whether during the last two decades seven and half lakh acres of land have been acquired for
mining project and two and half lakh acres for industry;

(c) if so, the fact thereof, State-wise;
(d) whether the Government is taking any remedial steps on the warning of said Committee;
(e) if so, the details thercof and if not, the reasons therefor; and

(f) the other steps taken/proposed to be taken by the Government in this regard?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

(a) With a view to looking into the unfinished task in land reforms, a "Committee on State Agrarian
Relations and the unfished Task in Land Reforms’ was constituted under the Chairmanship of
Minister of Rural Development on 9th January, 2008. The Committee has made recommendation on
various agpects of Land Reforms, including non-agriculture use of agriculture land.

"] The recommendations of the Committee are belng examined by the Committee of Secretaries and will 1
| be placed before the “Nahional Council for Land Reforms' constituted under the Chairmanship of the
\ Prime Minister for its consideration and direction.

-

!
—-d

Further, the National Policy for farmers- 2007 of the Department of Agricultural & Cooperation
envisages that prime farmland be conserved for agriculture except under exception circumstances,
provided that the agencies that are provided with agricultural land for non-agricultural projects should
compensate for treatment and full development of equivalent degraded watershed elsewhere. State
Government have been advised to earmark land with low biclogical potential such as uncultivable
land, land affected by salinity, acidity etc. for non-agricultural development activities, including
industrial and construction activities.

(b) to (c) Since State Governments grant mineral concessions as the owner of the minerals and
acquire land for mining purposes. Likewise the land for industries is acquired at the State level. So,

23
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81412021

information regarding the populatlon/affected due to mmmg activities/industries for the last two
| - decades is not maintained at the Central fevel,

{(d)to (f} Land and its management falls within the exclusive legislative and administrative jurisdicuon
of the respective States as provided under Entry No.18 of List II (State List) of the Seventh Schedule
to the Constitution. The role of the Central Government in the field of land reforms is only of an
advisory and coordinating nature. Further action in this regard will be taken as per the directions of
the National Council for Land Reforms.

|
1
b
r
k
]
b
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GOVERNMENT OF INDIA Andeiie” YO
: MINISTRY OF RURAL DEVELOPMENT
_ LOK SABHA
UNSTARRED QUESTIONNO: 4200
ANSWERED ON: 06.12.2010

RESOURCES IN TRIBAL LAND
GANESH SINGH

GOVIND PRASAD MISHRA

Will the Minister of be pleased to state:-

RURAL DEVELOPMENT

(a) whether as per a report released by the Government the natural resources rich tribal areas of the
country are getting depleted over a period of time

(b) if so, the details thereof and the reasons therefore, and;

(c) the action taken/proposed to be taken by the Government in this regard?.

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

(a) to (c) : With a view to looking into the unfinished task in Land Reforms, a ?Committee on State
Agrarian Relations and the Unfinished Task in Land Reforms? was constituted under the
Chairmanship of Minister of Rural Development vide Resolution dated 9.1.2008. The terms of
reference of the Committee, inter-alia, include to examine the issues relating to alienation of tribal
lands including traditional rights of forest- dependant tribals, land use aspects etc. The Committee has
submitted its report, and has made recommendations on various aspects of Land Reforms. The report
of the Committee is to be placed before the ?National Council for Land Reforms? constituted under
the Chairmanship of the Prime Minster for its consideration and directions. However, it has been
decided that the recommendations of the Committee may be examine%::f an appropriate Committee

of Secretaries (CoS) before these are placed for consideration of the ?National Council for Land /
Reforms?. Accordingly, the recommendations are being examined by e €oS. 37— —
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| GOVERNMENT OF INDIA L e As
" . MINISTRY OF RURAL DEVELOPMENT Ahnexyse - TX
LOK SABHA

UNSTARRED QUESTION NO: 4331
ANSWERED ON: 06.12.2010

LAND CEILING
S. SEMMALAI

Will the Minister of
RURAL DEVELOPMENT

be pleased to state:-

(a) whether the Government has any proposal to reduce the present ceiling limit on agricultural wet
fand and dry land;

(b) if so, the details thereof;

() whether the Government has detailed information on the view that land ceiling Acts enacted and
implemented in various States have resulted in low Agricultural Productivity; and

(d) if so, the details thereof?

- ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKART)

(a)to (b) : With a view to looking into the unfinished task in Land Reforms, a Committee on State
Agrarian Relations and the Unfinished Task in Land Reforms? was constituted under the
Chairmanship of Minister of Rural Development vide Resolution dated 9.1.2008, The terms of
reference of the Committee, inter-alia, included in-depth review of the issues related to land ceiling
programme, etc. The Committee has submitted its report, and has made recommendations on various
aspects of Land Reforms. {The report of the Committee js to be placed before the ?National Cauncil _
for Land Reforms? constituted under the Chairmanship of the Prime Minster for its consideration and
directions, Fowever, it has been decided that the recommendations of the Committee may be

examined by an appropriate Committee of Secretaries (CoS) before these are placed for consideration

of the "Nafional Council for Land Reforms?. Accordingly, fhe recommendations are being examined
" byﬁthe.g.QS_—_*._?z - - . . .. ~ el AL !

*{c) fo (d): The Government has no information on the matter of land ceiling Acts enacted and
implemented in various States, have resulted in law agricuitural productivity,

2



UNSTARRED QUESTION NG: 2945

GOVERNMENT OF INDIA D exys g
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA

ANSWERED ON: 18.08.2011
LAND REFORMS

SANJAY SINH

MANSUKHBHAI D. VASAVA
ANANTHA VENKATARAMI REDDY
Will the Minister of

i
i
|

be pleased to state:-
RURAIL DEVELOFMENT

(a} whether the Government has set upa "National Council for Land Reforms' toinitiate land reform;
(b) if so, the composition and terms of reference of the said Council;

(¢) the achievements of the Council since it inception; and

(d) thesteps taken/propose to be taken to ensure that the benefits of land reforms reach the poorest of

the poor in the country?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

(a) Yes, Sir.

{b} The National Council for Land Reforms has been constituted vide Gazette notification dated
.1.2008 to lay down broad guidelines of policy recommendations on agrarian relations andland
reforms based on the recommendations of the ' Committee on State Agrarian Relations & the
Unfinished Task in Land Reforms'*. A copy of the Gazette notification is placed at Annexure, The

Council is constituted under the Chairmanship of Hon'ble Prime Minister with Secretary (Land
Resources) as Member Secretary.

te} & (dj The first meeting of the Council is yetto be held. \ _f"l
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answer on 18.08.2011
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327, Cneg Jorabeshvng Fag,
Feiru:, Rajueline

Shel Sunhiesh Eomis

WNatlonal Cazopalgn Conmitiss fus
Rural Workers, 125, Samvath Nagar, Aurangsbad,
Maharashtrs

Dr. T, ¥aqus,

Chafroian, Commission on Agl.
Cosis and Pricer, Keish? Bhewan,
Néw Deths.

Shri Acharys Ram Murtiy
B-1 72, Palice Colony, Anissbad,
Foins -2, Bilae,

o s, Romsiss,
Mesmber Secrotasy.

Clonbre for Wondand Qoo
Development (CY3D),

£k, Instibulional Aves,

Gangadhar Meher Marg,
Shubzacswar-751013,
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18, Mirs. Vilasani Ramchandren ~Jfembes

Pr: Secretasy, Revenue Depmmén!. :
Govt. of Gujarat, Sachivalays,
Gandhinagar-382010, .
17. SheiS.M. Jaamdar
- Pr. Secretary, Revenue Department,
Govt. of Kernataks, MS Building,
Bangalore-560001,
18. Smt. Neeta Choudhary,
Pr. Secretary, Revenue Departtvent
Govt, of Uttar Pradesh, Bapu Bhawan,
Lucknow.,
19. Dr.PK Agrawal
Pr. Secretary, Land and Land
Reforms Dapartment,
Govt, of West Bengal,
Writers Buiiding,
Kollmta-700001.
2. Additional Secyetary, ~—Member Siccretary
Depértmesit of Land Resources,
Ministry of Rural Development
4. mm:nsofre&rmmofthe(bumltwshallbe
15 folfows

~-dember

@ To conduct in-depth review of the land ceiling |

programme in the country including sictus of
distribution of land declared surplus, cumtinyed
possession by the rural poor of the alloitedlam:l
afd cxpeditious disposal of land dectared
surplus but beld up due to litigation and to
suggest appropriate and effective strategies.in
ihis t@gm‘d.'

(@) To easure access of the poor to common

' property resources, suggest ways for
identification, management, developutent end
distreibution of Government/wasteland to the
iandless. '

@y To review the progress of distribution of
Bhoodan 1and ‘in the States and ruggest
measures for distribution of the reraining
Bhoodan land 1o the landless.

) Teo examine the issue of fenancy and sub-
tenancles and sugpest measures for resording
of all agricultural tenants and 2 framework to.
enable cultivators of land to leose in ard fease
out with suitable assurances for fair rent, security
of tenure and right to resumption.

(v) To examine the issues velating 10 atienution of
tribal lands including tmdmonahighis of the
forest-dependant tribals and to snggest realistic

- medsures inciuding changes required in-the
relevant laws for restoration of such lands’ o
them. .

courts/mechanism for speedy disposal of land-
related liligation cases.

{vii) To look into the land usé aspects, particularly
© . - the agricultural land, and fecommend measvres
to prevent/minimize conversion of agricultural
land for non-agricultural purposes, consisient

with development needs of the country.
. (Vi) To examine the issues relaled to homestead

rights aind recommend measures for providing
land for housing to the families wnhout

homesiead iand.
@) To suggesi measures for modernization of land

management with special reference fo updating

of Jand records, proper recording of land rights
and speedy resolution of conflicts and disputes
‘relting to land.
&) Sugpést institutional mechanisms for effective
implemeniation’of land‘refonn PIOZTATUDEE,
{xi} 'Toexamine measures {0 provide womnen greater
access 10 land and other productive sssels,
() Any other issue of relevance,
(xiify Any other Term of Reference that mcy be
décided by the Commities in its first meeting.

3. 'The Committes mey visit the States and hold
consultations with them in order to finalize its
recommendations.

6 'The Comm:!tee would make recommendations
on the programume of action for effective implementation of
land reforms with particular reference to the abave matters
in consultation with State Govcmment&fUnion Territory
Administraiions,

7. The.Commitiee may set vp sub- groupsltask .

forces, if neceisary, for undertaking in-depth stadies on
the above components of the Yerms of Reference,

8 The Commitice may co-opt any other official/
non-official/experts/representatives of other agencies.

9. The Commiitee will submi: its final report Wwithin

one year from the date of its constitution and the report
willbe placed before the National Councilforhnd Reformis

for its consideration snd directions.
10. The cxpenditure of the official meml.ers of the
Commitice for atiending the meetings of the Conumittee

will be borne by the respeciive parent Depariment/Ministry/

Organisations as per the rules applicable to them. The
oxpenditure on TA/DA of non-official Membzars will be

borne by the Dopartment of Land Remumes acmrﬂmg Ly

tite appropriate rujos and practices. PRSI

f1. The Committes will be located in anﬂ semcﬁ
by the Department of Land Resources in the Mmlstxy of
Rural Developmeut at New Delhi.

BHASKARCHATI‘ERIEE, mm Secy
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(vi) To examine fhe issue of setting up of fast frack
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GOVERNMENT OF INDIA ' A e B . 5.
MINISTRY OF AGRICULTURE nihesee =gl

LOK SABHA
UNSTARRED QUESTION NO: 4444

ANSWERED ON: 30.08.2011

CONTRACT FARMING
ANNU TANDCN

Will the Minister of
AGRICULTURE

be pleased to state:-

(a) whether the Government is considering to introduce organised contract farming in agriculiure;

(b) if s0, the details thereof;

(¢) whether the Government is taking steps to regulate and reform sharecropping (batai) system;

(d) if so, the details thereof, and

(e) the steps being taken by the Government to tackle absentee landlordism?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE, FOOD PROCESSING
INDUSTRIES AND PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT)

(a) to (e): The Ministry of Agriculture has framed Model Agricultural Produce Marketing
(Development and Regulation) Act, 2003 and Model Agricultural Produce Marketing (Development
and Regulation) Rules, 2007 for adoption by States/ Union Territories. The Model Act, inter-alia,
provides provisions for the registration of contract farming sponsors, recording of contract farming
agreements with the Agricultural Produce Marketing Committee (APMC) or a prescribed authority
under the Act and dispute settlement mechanism. It also provides for protettion of title or rights of the
farmers over the land under such contracts. These are intended to protect the interest of farmers. The
State Governments of Andhra Pradesh, Arunachal Pradesh, Assam, Chhatisgarh, Goa, Gujarat,
Himachal Pradesh, Jharkhand, Karnataka, Madhya Pradesh, Maharashtra, Nagaland, Orissa,
Rajasthan, Sikkim, Mizoram, Tripura, Tamil Nadu, Punjab, Uttarakhand, Haryana and Union

Territory of Chandigarh have made legal provisions for system of contract farming under their
respective State Laws,

The Department of Land Resources, Ministry of Rural Development had constituted a Committee in
2008 on ‘State Agrarian Relations and the Unfinished Task in Land Reforms’. The Committee has
submitted its report and has made recommendations on various aspects of land reforms including
recommendations regarding absentee landlords or non-resident land owners and tenancy and leasing.

<" The Report of the Committee is to be placed before the ‘National Council for Land Reforms’ 3
\1-. _constituted under the Chairmanship of the Prime Minister. J
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GOVERNMENT OF INDIA ST e ey

MINISTRY OF RURAL DEVELOPMENT Annexyre )3]
LOK SABHA
JNSTARRED QUESTIONNO: 3621
ANSWERED ON: 15.12.2011

LAND BANKS
BAITAYANT PANDA
RAJAIAH SIRICILLA
PRABHAKAR PONNAM
will the Minister of be pleased to state:-
RURAL DEVELOPMENT

() whether the Government proposes to set up Land Banks or Para Legal Assistance Centres in all
theNaxal affected districts of the country;

(b) if so, the details of the functions to be performed by these Banks/Centres;

(¢) whether these Centres/Banks would document all cases of land alienation and work for restoration
of lands to their rightful owners; and

{d) if so, the details thereof?

ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
KUMAR ADHIKARI}

(a) to (d) The suggestion for setting up of Para Legal centres in the Naxal Affected districts of the /
country is under considaration of the Government. %Eese Para Legal Assistance Centres may work in
re- solvmg the Jand disputes in a focussed manner. Further, with a view to look into the unfinished

task in Land Reforms, a "Committee on State Agrarian Relations and the Unfinished Task in Land
Reforins® was constituted under the Chairmanship of Minister of Rural Development vide Resolution
dated 9.1.2008. The terms of reference of the Committee, inter-alia, include to examine the issues
relating to alienation of tribal lands including traditional rights of forest- dependant tribals, land use
aspects etc. The Committee has submitted its report, and has made recommendations on Land Bank

and various aspects of Land Reforms.\The report of the Committee have been examined byan !

_appropriate Committee of Secretaries (CoS) and the tecommendations on the said report has been /
submitted to the Prime Minister's Office for consideration of thc "National Council Yor Land
Rcforms 3 T
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GOVERNMENT OF INDIA e Al <111
| MINISTRY OF RURAL DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO: 2646

ANSWERED ON: 29.03.2012

COMMITTEE ON LAND REFORMS
MEENA SINGH

Will the Minister of

be pleased to state:-
RURAL DEVELOPMENT

(a) whether the Committee constitutedby the Government for suggesting land reforms has submitted
its report to theGovernment;

(b) if so, the details thereof;

{c) whether the Government has taken a decision to implement the mcasures-suggestcd in the report;
and

(d) the time by which the Government is likely to implement these concrete measures regarding land
reforms in future?

ANSWER
MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

(a)&({b) Yes, Sir. The ?Committee on State Agrarian Relations and the Unfinished Task in Land
Reforms? constituted under the Chairmanship of Minister of Rural Development has submitted its
report. The details of the report are available on the website of this Department www.dolr.nic.in.

(c) & (d)}'_I‘hc Comnittee has submitted its report for consideration_ofihz_?ﬂaliomgouncil__ﬁor land

Reforms? constitufed urder the chairmanship of the Prie Minister for its consideration and
direction. in the mean-fime, it has been decided that the recommendations of the committee may be
2xamined by an appropriate Committee of Secretaries (CoS) before these are placed for consideration
of the ?National Council for Land Rcforms?krhe CoS has submitted its recommendations on the |

Report which are being placed before the Council. The decisions of the Council on various land /
reforins issues will give a fresh impetus to the land reforms programmes in the States. b
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GOVERNMENT OF INDIA AN O e ST

MINISTRY OF RURAL DEVELOPMENT
LOK SABHA

JNSTARRED QUESTION NO: 6739

ANSWERED ON: 17.05.2012
ALLOCATION OF LAND TO LANDLESS PEOPLE

3HARAT RAM MEGHWAL

Will the Minister of , be pleased to state:- :
RURAL DEVELOPMENT

(2) whether the Government proposes to fonmulate any scheme to allot "Sawai Chak’ land available
with State Governments to the landless families belonging to Scheduled castes;

(b) if so, the details thereof;

(¢) whether the Government proposes to formulate any scheme to provide access way to each and
every farm for the farmers belonging to Scheduled Castes in future as the access way is not available

for them to reach their farms at present; and

(8) if so, the details thereof?

ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
KUMAR ADHIKARI)

(a) to (d): With a view to look into various issues related to land reforms, a Committee on State

Agrarian Relations and the Unfinished Task in Land Reforms? was constituted under the

Chairmanship of Minister of Rural Development vide Resolution dated 9.1.2008. The terms of

reference of the Committee, inter-alia, include examination of land ceiling Programme in the country,
distribution of government wasteland to the landless, distribution of Bhoodan land to the landless,

access of the poor to the common property resources, issues related to homestead rights, etc. The
Committee has submitted its report,and has made recommendations on various aspects of Land
Reforms. h’he report of the Committee is to be placed before the National Council for Land Reforms? f
constituted uider the Chairmanship of the Pome Minsier fof its consideration and directions. !
However, it has been decided that the recommendations of the Committee may be exattiined by an ,’
appropriate Commitiee of Secretaries (CoS) before these are placed Tor conisideration of the National ;f
Council for Land Reforms?. Accordmgly, the recommendations have been examined by the CoS and IJI
its Report has also been submitted to the Prime Minister?s Office by the Cabinet Secretariat.¢The i
Report of the Commitiee is available on the website of the Department, i.e., www.dolrnic.in. ,
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GOVERNMENT OF INDIA Arnexy re ST
MINISTRY OF RURAL DEVELOPMENT

_ LOK SABHA
UNSTARRED QUESTIONNO: 302

ANSWERED ON: 09.08.2012

NATIONAL COUNCIL FOR LAND REFORMS
BATJAYANT PANDA

GURUDAS DAS GUPTA
P. LINGAM
Will the Minister of

be pleased to state:-
RURAL DEVELOPMENT

(a) whether the National Council for Land Reforms has not held a single meeting since its inception;

(b) if so, the reasons therefor;

(¢) whether the reporis submitted by the seven sub-groups on policies relating to land have been
examined by the Council;

(d) if so, the details thereof, and

(e) the role assigned to the Council?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

(2) & (b) : Yes, Sir. The first meeting of the ?National Council for Land Reforms? is yet to be held.
However, a preparatory meeting for the 7National Council for Land Reforms? has been held on 26th

June, 2012 with the non-official members under the Chairmanship of Hon?ble Minister of Rural
Development.

(¢) &(d): The ?Committee on State Agrarian Relations and the Unfinished Task in Land Reforms? nas
organized itself into seven sub-groups, each dealing with different aspect as per the Term of
Reference. On the basis of Reports submitted by these sub-groups, the main Report of the aforesaid

- Committee was prepared. The Report isavailable on the website of this Department i.e.

~ www.dolr.nic.in. The Report is yet to be examined by the Council. /

| L

(&): The role assigned to the Council 1s to lay down broad guidelines and policy recommendations on
agrarian and land reforms, based on the recommendations of the 7Committee on State Agrar:an
Relations and the Unfinished Task in Land Reforms? or otherwise.
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GOVERNMENT OF INDIA e S
MINISTRY OF RURAL DEVELOPMENT INCXATE — XV
) LOK SABHA

UNSTARRED QUESTIONNO: 4352
ANSWERED ON: 06.09.2012
LAND REFORMS ACT
P.C. GADDIGOUDAR
Will the Minister of
' RURAL DEVELOPMENT

be pleased to state:-

(a) whether it has come to the notice of the Government that Agro based industries including
multinational companies are to be considered as Ryots in accordance with the proposed amendments
to Land Reforms Act; :

(b) if s0, whether Ryots Associations have opposed the proposed amendments;
{¢) if so, the reasons/justifications thereof; and

(d) the likely impact of the same after implementation?

ANSWER

MINISTER CF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)

(a) to (d): Land and its management is a State subject which falls within the exclusive legislative and
administrative jurisdiction of the respective States as provided under Entry No. 18 of List IJ (State
List) of the Seventh Schedule to the Constitution. Various States have their own Land Reforms Acts,
This Department has no information whether any Ryot Association has opposed proposed
amendments to any State Land Reforms Act. However, with a view to look into various issues related
to Land Reforms, a 7Committee on State Agrarian Relations and the Unfinished Task in Land
Reforms? was consiituted under the Chairmanship of Minister of Rural Development vide Resolution
dated 9.1.2008. The terms of reference of the Committee, inter-alia, included in-depth review of the
issues related to land ceiling programme/tenancy ete. The Committee has subinitted its Report, and
has made recommendations on various aspects of Land Reforms. The Report of the Committee is to
be placed before the National Council for Land Reforms constituted under the Chairmanship of the
Prime Minister for its consideration and directions. However, it has been decided that the
recommendations of the Committee may be examined by an appropriate Committee of Secretaries

. {CoS) before these are placed for consideration of the ?National Council for Land Reforms?,

Accordingly; the recommendations have been examined by the CoS. &byy,__fg;tbg'_a_cz_tiqp_ onthe

recommendations would be taken as per decision of the Naticnal Council for Land Reforms.
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_‘ GOVERNMENT OF INDIA

MINISTRY OF RURAL DEVELOPMENT
% LOK SABHA
4 UNSTARRED QUESTION NO: 1014

ANSWERED ON: 29.11.2012
: LAND REFORMS POLICY
 DHARMENDRA YADAV

ANANDRAO VITHOBA ADSUL
HANSRAJ GANGARAM AHIR

SH.IVAJ I ADHALRAO PATIL

" GORAKH PRASAD JAISWAL
ﬁlﬁ&i— GAJANAN DHARMSHI
HYARAJ SINGH

| CHAUHAN MAHENDRASINH

| 'Will the Minister of

RURAL DEVELOPMENT

be pleased to state:-

(a) whether the Union Government has issued advisories to States to focus on implementation of laws
to protect land rights of dalits and tribals;

(b) if so, the details thereof]

(c) whether there is any proposal under consideration to draft a national land reforms policy within six
months;

(d) if so, the details thereof;
(¢) whether the Union Government has consulted States since land reforms is mostly their

. responsibility for setting up tribunals for speedy disposal of cases pending in revenue and judicial
courts,

(f) if so, the response of the Union Government thereon; and

(g) the action taken by the Union Government on the suggestions made by the States?

ANSWER
MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI LALCHAND KATARIA)

(a) & (b) : Most of the States have enacled laws to protect the rights of Scheduled Tribes (STs) on the
land. Further, the Scheduied Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989 has
deterrent provisions to stop alienation and restore possession of land. Central assistance is provided to
strengthen the enforcement machinery for implementation of this Act. Also a Committee under the

Chairmanship of Minister for Social Justice & Empowerment reviews the implementations of this Act
by States/UTs. Mo
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FTIR2024

P .+ ) to (g) This Department has constituted a Task Force on Land Reforms under the Chairmanship of
Hon?ble Minister of Rural Development on 22.10.2012. The term of reference of the Task Force
inter-alia includes to prepare a draft ? National Land Reform Policy? and suggest and recommend
appropriate dialogue with States to establish Fast Track Tribunals/Courts for speedy disposal of cases
pending in revenue & judicial courts. The Task Force has to submit its final report within six months
from the date of its constitution. Further, action in the matter will be taken after submission of the
Report by the Task Force.
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GOVERNMENT OF INDIA i
MINISTRY OF RURAL DEVELOPMENT Annextiye - XV
LOK SABHA
UNSTARRED QUESTION NO: 1261
ANSWERED ON:12.12.2013
LAND REFORM POLICY
M. KRISHNASWAMY

(a)the details of landholding by Scheduled Castes (SCs) in the country, State/UT-wise;
(b)whether the landholding by SCs in the country is very iow,
(c)if so, the steps taken by the Government to improve the situation;

(d)whether the Government proposes to frame a new land reform policy for the country; and

(e)if so, the details thereof?
Will the Minister of RURAL DEVELOPMENT be pleased to state:-
SHMBWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
{SHRI LAL CHAND KATARIA)

(a) & (b): As per National Sample Survey Report No.543, a Statement giving details of
landholding by Scheduled Castes (SCs) in the country, State/UT wise is at Annexure.

(c): The Land and its management falls within the legislative and administrative jurisdiction of the
State Governments as provided under Entry No.18 of the State List {List 1} of the Seventh
Schedule to the Constitution. However, the State Governments/UT Administrations have been
requested from time to time for effective implementation of land reform programmes/schemes
meiuding disiribution of ceiling surpius land to the eligible rural poor.

(d)&(e) A Md Reform Policy has been prepared by the Ministry of Rural k.
Development, Department of Land Resources and suggestions and comments have been invited
_from the State Covernments and from the members of civil society. The déﬁa“:fé‘ﬁ’r‘tﬁ—afomsarm

EE Policy is available on the website of the Depariment of Land ResourcesTi.e. www.dolr.nic.in.

3
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GOVERNMENT OF INDIA EALUL N K
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTIONNO: 3688
ANSWERED ON: 13.02.2014
WASTE LAND DEVELOPMENT

CHAUHAN MAHENDRASINH
Will the Minister of

RURAL DEVELOPMENT

be pleased to state:-

(a) the total area of waste land identified in the country along with the percentage thereof;

(b} whether the Government has constituied any empowered committee to invite suggcsﬁons
regarding land reforms and waste land development; and

(¢) if so, the details thereof and the criteria adopted for the selection of members of the said
coinmittee?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRI LAL CHAND KATARIA)

(2) As per Wastelands Atlas of India-2011-Change Analysis Based on Temporal Satellite Data of
2005-06 and 2008-09, brought out by Department of Land Resources in collaboration with National
Remote Sensing Centre, Hyderabad, the extent of wastelands in the country is 467021.16 square kms
which is 14,75 % approximately of total Geographical area of the Country.

(b) & { ¢) A committee on State Agrarian Relations and the Unfinished Task in }.and Reforms had
been constituted under the Chairmanship of Minister of Rural Development vide Department of Land
Resources (DoLR) Resolution dated 9th January 2008. The tenure of the committee was one year
from its date of constitution. The Terms of Reference of the Committee were to examine issues
relating to land ceiling programmes, Bhoodan land, tenancy, alienation of tribal lands, setting Up of
Fast Track Courts and other related 1ssues.tThe Committee has submitted its Report which is under /
'E conmderatxormﬂlﬂ__g._‘ggqaggg‘_u_p_gl of Land Reforms under tht?'ﬁgl@_@g@lp_ of Hgg'_bl_e_ane T
i MiiniskeiT The team for this task was Grawnfrom différént field with substantial experience of /
admxmstranon academics, social action and grassroots planning etc.
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GOVERNMENT OF INDIA Anne suwe - KX
MINISTRY OF RURAL DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO: 4231

ANSWERED ON: 20.02.2014

NATIONAL LAND RECLAMATION COUNCIL
ASHOK TANWAR

Will the Minister of

be pleased to state:-
RURAL DEVELOPMENT

(a) whether National Land Reclamation Council was constituted under the Chairmanship of the Prime
Minister in 2007,

(b) if so, the details thereof; and

(c) the details of the matters discussed in the Council so far?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI LAL CHAND KATAKRIA)

{a} to (¢) The Ministry has constituted National Council for Land Reforms under the Chairmanship of
the Prime Minister on 9th January, 2008 to lay down broad guidelines of policy recommendations on

agrarian relations and land reforms based on the recommendations of the 'Committee on State
Agrarian Relations & the Unfinished Task in Land Reforms’ or otherwise.{The first meeting of the /

Council is yet to be held. )
—
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| GOVERNMENT OF INDIA PRI Yo ROR Vo
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 2723
ANSWERED ON: 12.03.2015
DISTRIBUTION OF LAND TO POOR
SAUGATA ROY

Will the Minister of
RURAL DEVELOPMENT

be pleased to state:-

(a) the present status of *Draft Land Reform Policy' to distribute the land to the landless poor;
(b) the details of land distributed to landless poor in this regard, State/UT-wise;

(¢} whether any time-frame for distribution of land has been fixed in this regard, if so, the details
thereof, and ‘

(d) tie criteria fixed for selection of beneficiaries for the purpose?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SUDHARSHAN BHAGAT )

— — —_—

(a): The draft Land Reforms Policy is under consideration of the Government. :" /
T T T
(b): The details of land distributed to landless poor State/UT wise is at Annexure.

(c) & (d): Land and its management falls within the jurisdiction of State Governments as per Seventh
Schedule to the Constitution of India. The role of the Central Government in the field of land reforms
is only of an advisory and coordinating nature,
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GOVERNMENT OF INDIA

MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
STARRED QUESTION NO. 294
TO BE ANSWERED ON 15.03.2018

Land Reforms

#2904 SHR) S.P. MUBDABANUME GOWDRA
Will the Minister of RURAL DEVELOPMENT be pleased to state:

{a) whether the Government has examined the status of land reforms in different Stares: .
{b) if so. the details thereof. State-wise:
{(¢) whether the government has given any directions to' implement the land reforms
cxpeditiously: and
{(d) if so, the details thereof including the guidelines, if any. issued by the Government in this
regard?
ANSWER

MINISTER FOR RURAL DEVELOPMENT
(SHRI NARENDRA SINGH TOMAR)

(a) to (d): A Statement is laid on the Table of the House.

b



Statement referred to in reply to Parts (1) to (d) of the Lok Sabba Starred Question N Tu4
due for reply on 15.03.2018.

(a) to (d): As per Entry 18 and Entry 45 in the State List *Land’ is a State subject. Power to
enact laws relating to “Land' vests in Legislatures of States.

Provisions relating to ‘Land’ are also contained in Article 239AA: Special provisions with
respect to Delhi; Article 371A: Special provision with respect to Nagaland; Article 371G

Special provision with respect to Mizoram; Fifth Schedule: Provisions as to Administration and
Control of Scheduled Areas and Scheduled Tribes; Sixth Schedule: Provisions as to
Administration of Tribal Areas inn Assam, Meghalaya. Tripura and Mizoram.

Fach State has its own State-specific Revenue Laws to deal with “Land” and its adininistration.

States have been undertaking (and will continue to undertake) State-specific Land Reforms
broadly in the following arenas at the respective wisdom of the respective law makers of the
respective States (Legislatures of the States):

(1) Ceiling on landholdings
- for equitable distribution of land

(if} Distribution of land for agricultural purposes, residential purposes, cottage industries {to
landless / marginal and small farmers / village artisans...)

- from land obtained from imposition of ceiling

- from community land with Gram Sabha

- from land with Government

(it} Abolition of Intermediary between the State and the Tiller (Zamindari Abolition)
- abolition of intermediary between the State and the tiller
- tenure rights to the tiller

with transferable rights

without transferrable rights (inheritable)
lessee

government legsee

(iv) Prevention of fragmentation of landholdings

(v) Consolidation of landholdings
- consolidate fragmented landholdings

a



- provide land 1or comnon publi, wynirements
(v Tenancy reforms

There is no central database as n iy contain information on all the Swate-specific Revenue Laws
and al) the State-specific Land 1 -forms undertaken to date by all the various States across the
country., '

There is immense diversity acro-~ the individual States in the country in respeet of ‘lund’. the
[Staters-gpecitic) revenue laws. © <« socio-economic miliey in relation to “land’. the relevanee /
necd 7 appropristeness  desirubil’ © of specific fand reformes, ete,

N Tock foree on Land Reform was constituted on 22-10-2007 under the Chair nanship of
Minister of Rural Develupment » inter alia prepare a dratt National Land Reforms Policy ond
suggest and recommend approprt. e dialogue process with and appropriate advisory w Sates on
maiters relaving o land refo us | Further action and  decision as appropriate un the

recommnendations ot the task Fo e ts in processTs —
)
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
~ LOK SABHA

1 UNSTARRED QUESTION NO: 1398

| Faizal P.P. Mohammed
* Will the Minister of

f
1
f
t
i
¢
i
B

ANSWERED ON: 20.09.2020
' Nationat Land Reform Policy 2013

be pleased to state:-
RURAL DEVELOPMENT

(8) The efforts being made by the Ministry to finalise the draft National Land Reforms Policy, 2013;
and

(b) The efforts being made by the Ministry to develop a right to homestead law/pass the draft
National Right to Homestead Bill, 2013, aimed at reducing landlessness and poverty in the country?

ANSWER

MINISTER OF RURAL DEVELOPMENT
(SHRI NARENDRA SINGH TOMAR)

(2) The draft National Land Re s Policy prepared by a Task Force is under examination, Also, As
per Eniry 18 and Entry 45 in the State List, ‘Land’ is a State subject. Power to enact laws relating to
‘Land’ vests in Legislatures of States. Each State has its own State-specific Revenue Laws to deal
with "Land" and matters related thereto,

(b) In case of Landless beneficiary under PMAY-G, States have to ensure that the beneficiary is
provided land from the Government land or any other land including public land (Panchayat common
land, Community land or land belonging to other local authorities). Landless beneficiaries are
accorded highest priority and are placed on the top of the priority Jist. The landless beneficiary cannot
be skipped in the allotment of the house. As on 10/09/2020 the States/UTs have identified 4,48,053
landless beneficiaries and 1,81,319 beneficiaries have already been provided land.
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LOK SABHA SE T

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. 9@

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 2997 dated 16.03.2016 regarding “Shifting of NPP
from Haripur”.

Fokokk

On 16 March 2016, Shri Y. V. Subba Reddy, M.P., addressed an Unstarred
Question No. 2997 to the Prime Minister. The text of the Question along with the reply of
the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Department of Atomic Energy within three months
from the date of the reply but the Assurance is yet to be implemented.

3 The Department of Atomic Energy vide O.M. No. 20/1(6)/2016-I&M (NFC) dated
1% August, 2018 had requested to drop the Assurance on the following grounds:-

".....out of the 903.35 acres offered by AP Government, NFC wanted to utilize 300
acres for LWR fuel fabrication (to take care of 12 reactors reload requirements)
and for fabrication of S5 tubes for 4 nos. of PFBRs. The balance was for HWB who
have informed that they will not be able to use the land. The reguirement was
once again reviewed in the Department regarding the LWR fadiiities to be set up
and it was opined that the existing facilities along with the augmentations being
made over the time can cater to most of the requiremnents of the proposed LWR
facility.  With respect to the PFBR facility it was suggested fo co-locate the
fabrication facility in the location proposed for PFBRs in view of the logistics
advantage, belter control and safety. Based on the discussions, it is to inform that
NFC would like to withdraw the requirement of land at Kurnool.”

4, The above request for dropping the Assurance was considered by the Committee
at their Sitting held on 24 February, 2020 and it was decided not to drop the Assurance.
The Committee accordingly presented their 14™ Report (17th Lok Sabha) on 09 February
2021 and felt that the matter needs to be pursued earnestly to bring to its fogical
conclusion.

5 However, the Department of Atomic Energy vide O.M. No. 20/1(6)/2016-1&M
(NFC)/5809 dated 13 May 2021 has /inter-alia stated as under:

“"Nuclear Fuel Complex, Department of Atomic Energy, Government of India,
Hyderabad (NFC, Hyderabad) proposed to set up the fuel fabrication facility for
catering to the needs 16 additional Pressurized Heavy Water Reactors (PHWR’s).
In this regard, letters were written to State Governments of Rajasthan, Orissa,
Karnataka, Gujarat, Madhya Pradesh and Andhra Pradesh for reguirement of land
and utilities for setting up of the Fue! Fabrication Facility.

A site selection committee was constituted to look into the suitability of the fand
offered by various State Governments and submit its report to the department for

5o



6.

taking a final decision. The land offered by Andhra Pradesh Government at Kurnool
was one of the sites visited by the committee. Aiso land was offered by Madhya
Pradesh and Rajasthan Governments for assessment.

During the discussions had by the then Chief Executive, NFC with the thenh Chief-
Minister of Andhra Pradesh and Chief Secretary to the Government of Andhra
Pradesh, it was conveyed that the works shaii start immediateiy and the land shaii
not remain vacant.

Department of Atomic Energy asked Nuclear Fuel Complex and Heavy Water Board
to look into the land offered by the Andhra Pradesh Government for other
programs of the Department. NFC worked on the various requirements of
Department and proposed to set up 300 tpy of VWER  (LWR) Fuel Fabrication
Facility along with a Zircaloy Fabrication Facliity of 75 tpy capacity for producing
fuel tubes and other components to meet requirements of 12x1000 MWe VVERs
planned to be set up by NPCIL and also a Stainless Steel Tube plant of 400 tpy
capacity to cater to the reguirements of 2 nos. of 500 MWe FBRs planned by
BHAVINI.

The requirement was reviewed in the Department and it was opined that the
existing facilities atong with augmentations being made withln the existing facilities
can cater to most of the requirements of the proposed LWR facility and to co-
locate the fabrication facility in the location proposed for PFBRs with regard to the
Stainless Steel Tube plan for the FBRs.

Further, due to technological developments made at NFC, Hyderabad, judicious
utilizatlon of available resources and implementation of various augmentation
projects within NFC, Hyderabad the fuel fabrication capacities have doubled and
also the future expansions at NFC, Hyderabad and NFC, Kota put together can
meet the total requirement of fuel for the entire PHWR program proposed by the
Department.

After detailed deliberations, it was concluded that for the next ten years there is
no requirement and hence the proposals to procure iand at Kurmnoo! was deferred.

Accordingly, the above decislon was suitably communicated to Vice-Chairman &
Managing Director, APIIC, Kurnool vide letter dated 02.08.2018 that Nuclear Fue!
Complex has no requirement of iand for the next about 10 years.

Since the requirement of fand for setting up of above plants/facility at Kurnool has
heen withdrawn, the Assurance does not stand and becomes difficult to fulfill.”

In view of the above, the Depariment, with the approval of the Minister of State

(Prime Minister’s Office), has once again requested the Committee to drop the Assurance.

The Committee may reconsider.

New DELHI:

DATED:
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GOVERNMENT OF INDIA
DEPARTMENT OF ATOMIC ENERGY
LOK SABHA
UNSTARRED QUESTION NO. 2997
TO BE ANSWERED ON 16.03.2016

SHIFTING OF NPP FROM HARIPUR
2997. SHRI Y.V, SUBBA REDDY:

Will the PRIME MINISTER be pleased to state:

(a)  whether there is any move to shift Nuclear Power Plant (NPP) from Haripur in
West Bengal to a location between Prakasam and Nellore in Andhra Pradesh
and if so, the details thereof and the reasons therefor;

(b}  the steps taken by the Government / Nuclear Power Corporation of india
Limited (NPCIL) so far in this regard;

{c}  whether the Government also proposes to set up a Nuclear Fuel Complex at
Kurnool; and

(d) if so, the detalls thereof and the progress made so far in this regard?
ANSWER

THE MINISTER OF STATE FOR PERSONNEL, PUBLIC GRIEVANCES &
PENSIONS AND PRIME MINISTER’S OFFICE (Dr. JITENDRA SINGH):

(@) & (b) Ng, Sir. However, an additional coastal site in the state of Andhra Pradesh
for setting up nuclear power reactors with Russian cooperation is being
explored. In this regard, the Site Selection Committee of the Government
of India has held discussions with the Government of Andhra Pradesh for

identifying suitable coastal sites in the state and carrving out technical
studies.

(¢) & (d) Yes, Sir. A proposal to setup 300 tons per year {tpy) Fuel Fabrication
Facilty at Kumool, Andhra Pradesh along with a Zircaloy Fabrication /
Fécility of 75 tpy capacity and a Stainless Steel Tube Plant (SSTP) of 400
tpy capacity is under consideration in the Department.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. &)

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 4112 dated 18.08.2010 regarding “Exploration of
Uranium and Plutonium”,

ok kk

On 18 August, 2010, Shri Ramsinh Rathwa, and 03 other M.Ps., addressed an
Unstarred Question No. 4112 to the Prime Minister. The text of the Question along with
the reply of the Minister is as given in the Annexure.

2 The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Department of Atomic Energy within three months
from the date of the reply but the Assurance is yet to be implemented.

3. The Department of Atomic Energy vide O.M. No. 12/12(9)/2010-I&M(AMD)/ 555
dated 15 January, 2015 had requested to drop the Assurance on the following grounds:—

*(I) Lambapur Uranlum Projects

That Uranium Ore Mining and Milling Project at Lambapur, Andhra Pradesh with a
revised approved cost of 997.71 cr. is under implementation in two stages i.e. (i)
Land acquisition, infrastructure development, statutory clearances and
environment management, etc. (cost 96.507 cr.), which is expected to be
completed in 2 years time and (ii) construction activities, which is expected to be
completed in 3 years time (cost 901.21 cr.). However, actual mining and
processing will be taken up only after receipt of ail statutory clearances as stated
above and therefore it is not possible to set a definite timeframe for
commencement of various activities.

(IT) Exploratory Mining at Rohil, Rajasthan

In view of the large requirement of water for exploratory mining, geo-scientific
studies to assess the availability of ground water for mining activities has been

taken up and drilling is likely to commence shortly to assess the availability of
ground water.

(III) Exploratory mining at Wahkyn, Meghalaya

The proposal for exploratory mining at Wahkyn has been kept in abeyance due to
stiff opposition by local populace for uranium mining. The approval of Government
of India is awaited for construction of uranium mining and milling.

The definite time-frame for above mentioned three projects cannot be set due to
various factors such as statutory clearances, various studies and opposition of locai
populace against uranium mining. In view of the foregoing, the Assurance may be
treated as fulfilled for the reason quoted above. Committee on Government
Assurances (Lok Sabha) may kindly treat the Assurance as deleted.
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4. The above request for dropping the Assurance was considered by the Committee
at their Sitting held on 19 November, 2015 and It was decided not to drop the Assurance.
The Committee accordingly presented their 26™ Report (16th Lok Sabha) on 21st
December 2015 and desired that the matter be taken up with all concerned and pursued
vigorously.

5 However, the Department of Atomic Energy vide O.M. No. 12/12(9)/2010-
I&M(AMD)/ 7496 dated 1% July, 2021 has inter-alia stated as under:

“The current status of exploratory mining is as follows:

I. Rohil, Sikar District, Rajasthan

The Exploratory Mining activities, on behalf of Atomic Minerals Directorate for
Exploration and Research (AMD), as per an agreement signed between UCIL and
AMD, have been initiated by Uranium Corporation of India Limited (UCIL) on
11.04.2016. The portal of a Decline (8%), for accessing the underground workings
has been developed up to 188 metre length which corresponds to 26.4 mtr vertical
depth from surface. M/s MECON has engaged as the consultant for carrying out of
the project related activities. AMD has already submitted the geological report to
DMG, Rajasthan as per the Atomic Minerals Concession Rules 2016. The
application for ToR wili be submitted to MoEF&CC after the issue of Letter of
Intent by the State Government [under Rule — 6(2), AMCR, 2016] to UCIL by the
Directorate of Mining and Geology (DMG), Rajasthan. DAE has nominated UCIL as
the prospective lessee for carrying out mining operations at Rohil. Mining Lease
application has been submitted to Department of Mines & Geology, Rajasthan.

II. Wahkyn, West Khasi Hills d